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ACTION TAKEN REPORT 

Action taken report in reference to Hon’ble NGT (CZ), Bhopal vide its order 

dated 27.04.2022 in OA no. 8/2021Shri Krishna Gopal Bairagi v/s Govt. Of M.P. 

& Ors. 

In reference to the orders of Hon’ble NGT vide order dated 27/04/2022 in the 

matter of OA 08/2021 Shri Krishna Gopal Bairagi v/s Govt. Of M.P. & Ors, a site 

visit of Vijasan Dhaam Colony, Sehore was held by the officials of RO, MPPCB 

Bhopal on dated 31/05/2022. The observations noted during the inspection are as 

follows:- 

1. River Seevan is a non perennial river and during inspection it was found dry and 

no flow is observed. River Seevan is located on the southern side of the Vijasan 

Colony, Sehore. 

2. Septic tank and soak pit is provided by individual households for the treatment of 

sewage. 

3. No discharge from septic tank o discharge of wastewater was found is observed 

flowing towards Seevan river during the inspection. 

4. Letter has been issued to CMO, Sehore and Tehsildar, Sehore on dated 

30/05/2022 seeking action taken report in reference to order of Hon’ble NGT. 

Action Taken: By MPPCB 

 

1. As the colony is illegal and required permissions are not obtained from the 

concerned department and environmental compensation is estimated based on the 

non compliance observed.   

2. Environmental Compensation (EC) to be levied on the builder of Vijyasan Dham 

Colony  as per the order of Hon’ble NGT in case of OA 593/2017 dated 

28/08/2019. As per the record of MPPCB, the violation is taken from dated 

04/01/2019 of illegal construction was observed along the seevan river in Sehore. 

The calculation steps of environmental compensation are attached as per 

Annexure-1. It is proposed to levy Environmental Compensation of sum. Rs. 

10,63,680/-( Rs. Ten Lacs Sixty Three Thousand Six Hundred Eighty Only) 

on the builder for not providing sewage treatment plant. The violation period has 

been calculated from the first date of inspection i.e. 04/01/2019 to 31/05/2022.  

 

Action Taken: By Nagar Palika, Sehore 

 

1. Nagar Palika, Sehore vide its letter dated 16/06/2022 has submitted the action 

taken report.  The copy of the letter is enclosed as Annexure - II.  The pointwise 

information as provided by Nagar Palika is as under; 

a. Nagar Palika, Sehore vide its letter No 2496 Dated 02/06/2022 intimated 

the order of Honble NGT to Tehsildar (Town) Sehore for demarcation of 

the boundary of river.  

b. The shifting of brick kilns located near Seevan river is taken up by Nagar 

Palika, Sehore. Notices are issued to the brick kilns owners for shifting. 

Due to local body election the shifting work will be taken up after the 

election. 



c.  For construction of illegal colony, the legal action is initiated against the 

colonizers of Vijasan Dham colony. 

d. The DPR of remaining part of installation of sewage collection and 

treatment system of Sehore town is prepared under AMRUT Yojna 2.0. 

The area of Vijyasan Dham colony will cover under this sewerage network 

and will treat in Jhuniyabadi sewage treatment plant. 

 

 
 

 

 

 

 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



Annexure-01 

Calculation of Environment Compensation to be levied on builder of 

Vijasan Dham Colony, Sehore: 

Environmental Compensation (EC) to be levied on concerned individual/authority as 

per the order of Hon’ble NGT in case of OA 593/2017 dated 28/08/2019 may be calculated 

as:  

EC (Lacs Rs.)= 17.5 x (Total Sewage Generation - Installed Treatment Capacity)+ 

55.5 x (Total Sewage Generation - Operational Capacity) + 0.2 (Sewage Generation-

Operational Capacity) X N + Marginal Cost of Environmental Externality x (Total Sewage 

Generation-Operational Capacity) X N  

Where; N= Number of days from the date of direction of CPCB/SPCB/PCC till the 

required capacity systems are provided by the concerned authority. Quantity of Sewage is in 

MLD”. 

As per above methodology, the information recorded during inspection and based on 

following parameters environmental compensation is assessed:- 

S.no. Components of 

EC 

Estimated 

value 

Remarks 

1 Water demand per 

day (MLD) 

(approx.) 

0.030 Calculated for total no. of dwellings = 45 

Assumptions as per NBC : 

No. of persons per family = 5  

Minimum domestic water supply=135 lpcd 

2 Total Sewage 

Generation per day 

(MLD) (approx.) 

0.024  Assumptions as per CPHEEO manual: 

Sewage generation = 0.8 x Water demand 

3 Installed Treatment 

Capacity (MLD)  

0.0 

STP not provided by builder. (Individual hoses 

are having their own septic tanks and soak pits.) 
4 Operational 

Capacity of STP 

(MLD) 

0.0 

5 Gap in treatment of 

Sewage (MLD) 

0.024 Total Sewage generation – Installed treatment 

capacity of STP = 0.024 

Total Sewage generation – Operational treatment 

capacity of STP = 0.024 

5 N=No. of days of 

violation 

1234 No. of days of violation is calculated from first 

date of inspection held on dated 04/01/2019 in 

ref. to Hon’ble NGT  OA 25/2018 i.e. on 

04/01/2019 to 31/05/2022  

6 Marginal cost of 

Environmental 

Externality (Lacs 

rs. per day) 

0.1 As per the guidelines of CPCB &NGT order in 

case of  OA 593/2017 dated 28/08/2019 the 

Marginal Cost of Environmental Externality is 

taken as minimum 0.05 and maximum 0.1 for 

sewage up to 200 MLD.  

  

Environmental 

Compensation 

Rs. 10,63,680/- EC= 17.5*(0.024-0) + 55.5*(0.024-0) + 

0.2*(0.024-0)*1234 + 0.1*(0.024-0)*1234 

EC = 10.6368 (in Lacs Rs.)  



Annexure- 02 

 

 

 

 

 

 

 







 


